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Central Admtntstrattve Tribunal, Princtpal Bench

R. A. No. 77 of
OA No. 1 OOO of

2OO4 I n
2003

I
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New Delhr thts the 8th day of March, 2AA4

(J)HON.BLE MR. KULDIP SINGH. MEMtsER

HON'BLE MR.S.A. SINGH, MEMtsER (A)

A.K. Malhotra .Revtew APPI tcant

Ver sus

Un ron of lnd ta and Others . . Respondent-s

URDER BY C ITTCULA T ION

Hon'ble Mr. Kul<jip Srngh. Member (J)

The present RA

app I r cant for rev i ew of

2OO3 on 29 .12.2OO3.

No.77 of 2AA4 has been ft led bY the

the order passed in OA No.1OOO of

?. By fr I tng the present RA, the appl tcants wants to

re-argue the whole case again by fr I rng the RA, whrch ls not

perrnlsstble. Whtle deltvering tfie ludgment, the revlew

applrcant was duly heard because the iudgnient was given af ter

hearrng ttre parttes as such ttre RA has no merlts. No error

apparent on the f ace of record has beetr po tnted out wh tclr rna>'

cal I for review of the orden. Further, the RA does not come

wrtlr rn the ambtt of Order 47 Rr.rle 1 CPC read witlr Rule 22 (3.1

(f) (r) of the Adnttntstrattve Trrbunals Act.

3. ln vrew of the above, nothrng survlves ln the RA,

wh rc rs accordrngly dtsmtssed.
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